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Mise Petition 

Gontempt Petition No._--2 

4. Review Applic ~-7,tion 1\1 0. 

VS 	Un i on oi India & Ctcs 
Applicant (SI 

Acivoc,3te for the Applicant (s), 

........... 

kjvoc ~jte for th(- Respon,lant(s).. 	........ 

Ic e f t ic 	'I 	un al. 
N  ot 6s Of 

A's aPPlication i,,. in for M 	3.7.2007 	Mr.A.C.Sarma, learned counsel for the 
isfilediC. F f ,,r F -.s 501- 

~
Applicant submitted that against Annexure-2 

-A I 	 order -dated 2.9.2005 canceling the allotment of 
,Dated .... .. 

......... 	

v)quarter Applicant had submitted representation. 

He would like to produce the copy of such eg i S LIW 
"representation if available and if not any other 

docurnent showing that he is staying in the 

>1 

/bb/ 

19.7.07~',  Heard counsel for the parties. By 

consent O.A is taken up  for disposal, 

According~y the O.A is disposed of in terms of 

the oider recorded sepaltely at the 

admission stage itself. No costs 

Vice-Chairman 

pg 

quarter , in 2005 allotted to him. Let it be done. 

Post on 19.7.2007. 

Vice-Chairman 





IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

............ 

O.A. No. 179 of 2007. 

DATE OF DECISION: 19-07-2007 

Shri IG-largeswar Bora. 	
......... Applicant/s ..................................................................... 

Sri A.C.Sarma Advocate for the 
Applicant/s 

-Versus - 

Union of India & Ors 
................................................. 

Respondent/s 
........................ ..... 

Dr J.L.Sarkar, Railway Standing counsel- 
Advocate for the 
Respondent/s 

- I  

CORAM 

THE HON'BLE MR K.V-SACHIDANANDAN, VICE CHAIRMAN 

Whether reporters of local newspapers may be allowed to see- 
the judgment ? 	 Ks/No, 

Whether to be referred to the Reporter or not ? 	yrl/ No 

Whether to be forwarded for including in the Digest being 
compiled at Jodhpur Bench other Benches ? ~~00 

Whether their. Lordships wise to 	the fair copy of 'le 
Y , S ~Ifiw' judgment? 	 7 No. 

Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL/  GUWAHATI BENCH 

Original Application No.1 79 of 2007. 

Date of Order: This the 19th Day of July, 2007. 

THE HON'BLE SHRI K.V.SACHIDANANDAN, VICE CHAIRMAN 

Shri Khargeswar Bora 
S/o Late Konlara Bora 
Resident of Qr. No. 117/G-Type-II 
At New Guwahati Colony, 
Guwahati, Kamrup, Assam. 	 ... Applicant 

By Advocate Shri A.C.Sarma 

- Versus - 

Union of India, 
Represented by the Secretary, 
Railway Board, Ministry of Railways, 
New Delhi-110 001. 

The General Manager, 
N.F.Railway, Maligaon, 
Guwahati-11- 

CAM/GHY (Chief Area Manager) 
N.F.Railway, Guwahati. 

OPO/GHY (Divisional Personnell Officer) 
N.F.Railway, Guwahati. 

Senior Coaching Depot Officer/GHY 
N.F.Railway, Guwahati. 	 ......... Respondents 

By Advocate Dr J.L.Sarkar, Railway Standing Counsel. 

0 R D E R (ORAL), 

SACFHDANANDAN, K.V.  WC-) 

The applicant is working under the N.F.Railway and 

according to him he is a reside-tit of Quarter No. 117/G-Type-11 at New 

Guwahati Colony with effect from 14.5.03. According to the averment 



I 

f 	
2 

following the prescribed rules respondent No.5 had cancelled the 
3 

allotment order of the quarter but still nevertheless he continued in 

occupation of the same. On 9.5.07 respondent No.4 issued order imposing 

damage rent on the applicant. The applicant has filed an appeal before 

respondent No3 on 19.6.07 wl -dch has not yet been disposed of. Aggrieved 

by the cancellation of allotment order and imposing damage rent the 

applicant has filed this O.A seeking the following reliefs. 

To set aside and quash the office Order 
No.GHY/CDO/GEN/Qrs./C&D dtd. 2.9.05 passed by 
respondent No.5 - Annextire-2. 
To set aside and quash the office order issued vide 
memo No.E/APO/l/Sur-%rey of quarters/Guwahati 
dated 9.5.07 issued by the respondent NoA- Annexure-
3. 

Heard Mr A.C.Sarma, learned co -urtsel for the applicant and 

Dr J.L.Sarkar, learned Railway standing counsel for the respondents. The 

applicant submitted that the impugned order has been passed by the 

respondents in total violation of natural justice. No notice was issued to 

him nor anv otmortunitv was iven to him to explain his case. His 
J 	I I 	 J 	 9 

representation was not attended to. His appeal is also pending. He further 

submitted that lie will be satisfied if a direction is given to the 3rd 

respondent to dispose of the appeal within a time frame. Dr J.L.Sarkar, 

learned Railway standing counsel submitted that lie has no objection in 

adopting such a proposal. 

Accordingly, we direct the respondent No.3 or any other 

competent authority to consider the appeal of the applicant and pass a 

reasoned order on merit withirt a period of 3 weeks from the date of 

I 

ILZ 
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receipt copy of this order after giving opportunity to the applicant to 

explain his case in person and communicate the same to the applicant 

forthwith. In the interest of justice this Court further directs that impugned 

order for recovery will be kept in abeyance till disposal of his appeal. 

O.A is disposed of at the admission stage itself. However, 

there shall be no order as to costs. 

(K.V.SACHIDANANDAN) 
. VICE CHAIRMAN 

I 

101 

0 
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DIS,TRICT KAMUP 
T~r 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUKATI BENCH, 

GUWAHATI 

O.A.  NoXM  /07. 

Sri Khargeswar Bora 

- Vs - 

The Uaioa of India & Ors. 

S Y N 0 P S I S 

The applicant is at presentIt working as a Carriage 

f;.lt6r Grade-I in the Senior Section Lugineer(c & D),N.G.C. f  

and residing at quarter No.117/G-Type-II at New Guwahati 

Coloney, Guvahati with effect from 14-5-03. The respondant 

No&5 vide his order dtd. 2-9-05 cancelled the order of 

allottment of the applicants quarter alleaging that a survey 

committee appointed by the administration found that appli-

cant subletted his quarter to some third party. The applicant 

immediately approached the respondant authority, denied the 

allegation of subletting the quarter and he asserted that he 

himself isiesiding in the quarter with his family. He also 

stated that he was not aware of any survey of his quarter and 

he,prayed for review of the cancellation order* The respondant 

authority did not take any further action on the impugned 

cancellation order, but suddenly on 9-5-07 passed an order impo-

sing damage rent to the tune of Rs. 1 -0015-- Oc, 	on the appli- 

cant without issuing any prior notice to the applicant nor giVing 

any opportunity of hearing to the applicant. The applicant 

Contd...2/- 



- 2 - 

submitted an appeal before the authority on iq-6-o.7against 

the above order. The applicant is presently drawing an 

amount of fts. 'I / 071 1  CrD per month as monthly salary and 

if the proposed huge amount of alleged damage rent is 

imposed on the applicant it will not' be possible at all 

on his part to maintain the livelilhood of his family. Hence 

this application before this Hon'ble Tribunal. 

Filed by 

g-o~ 10~ P, 

Advocate,Guwahati 
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DI-STRICT, 	KAMRUP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GALTHATI BENCH 

GUWAHATI 

O.A.  No.  '~9 /07 

Sri Khargesew%ra 

- Vs, - 

The Union of India & Ors. 

LIST ~OF DATFs 

14-05-2003 - Got Occupation of tho quarter. 

- 	02-09-2005 - 	Respondant No.5 cancelled the 
the allottment order of.the 
quarter. 

09-05-2007 - 	Respondant No.4 issued order 
imposing damage rent on the 
applicant. 

4* 	19-o6-2007 - 	Applicant submitted appeal 
before the respondent NO.3- 



Verification 

1 Handing/taking 	- 

over report dtd. 
14-5-03 

2 Order dtd. 2-9-05 	- 

by respondant No.5 

3 Office Order dtd. 	- 

9-5-07 imposing 
damage rent. 

4 Appeal submitted by- 
the applicant. 

5 Pay slip of the 	- 

applicant. 

.6 Order dtd. 14-6-07 - 

passed by the Honible 
Tribunal. 

2,, 

3* 

7,, 

8, 
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DISTRICT KAMRUP 

IN TIMI CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH 

GUWAHATI 

O.A.  No.1 	/07. 

Sri. Kharges Bora 

Vs 

The Uaion of India & Ors. 

I N D E X 

Aanexure 	Particulars 	Page No. 

Application 
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DISTRICT : KA14RUP 

IN THE'CINTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH, 

GUWAHATI 

(An application U/s 19 of the Administrative Tribunal 

Act,1985) 

G.A.  NO. 	/07. 

	

1. 	PARTICULARS  OF THE APPLICANT : 

Sri Khargeswar Bora 

S/O Late Konlara Bora 

Resident of Qr.No.117/G-Type-11 

At New Guwahati Coloney, 

Guwahati, Kamrup,Assam. 

	

2, 	PARTICULARS OF THE RESPONDENTS : 

1. The Union of India, 

Represented by the Secretary, 

Railway Board, Ministry of Railway, 

New Delhi-110 001. 

2* The General Manager, N.F.Railway, 

Malignon, Guwahati-I 1. 

Kauwup,Assam. 

CAM/GHY (Chief Area Manager) 

N.F.Railway, Guwahati. 

OP016GF-Y (Divisional Personal Officer) 

N.F.Railway, Guvahati. 

Senior Coaching Depot Officer/GHY 

N*F.Railway, Guwahati. 

Contd...,2/- 
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3. 	PARTICULARS OF THE ORDER AGAINST WHICH 
THE APPLICATION IS MADE 

V% 

The instant application is made challenging 

the following orders. 

Order issued vide memo No.GEY/CDO/GEN/QRS/C&W 

dtd. 2-9-05 by the Senior Coaching Depot 

Officer, N.F.Railway at Guwahati(Res.No-5) 

cancelling the allottment order of Warter 

No.117/G-Type-11 at N.G.C. in the name of the 

applicant. 

The Office memo No.E/APO/l/Survey of Quarters/ 

GHY dtdo 9-5-07 issued by the Divisional personal 

Officer, N.F.Railway, Guwahati(Respondant No.4) 

imposing damage rent of Rs ,1 ,7 1 , 01 5-00/- on the 

applicant. 

4, 	iuRismcrim  OF THE; TRIBUNAL  : 

The applicant declares that the subject matter of the 

instant application is within the Jurisdiction of this Hon'ble 

Tribunal. 

50 	LIMITATION  : 

The applicant further declares that the application 

is within the Limitation period as prescribed u/s 21 of the 

Administrative Tribunal Act,1985. 

6. 	 FACTS OF THE CASE : 

i) That, the applicant is a citizen of India and as such 

he is entitled to all rights and protection as guaranteed under 

the Constitution of India. 

Contd.--3/- 
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ii) That, the applicant is at present working as a 
"t 

Carriage filter Grade-I under Senior Section Engineer 

Carriage and 'Ragon, New Guwahati Coloney and he is resid- 

in 	in Railway Qr. No.117/G-Type-II at New Guwahati Coloney 

which was aam manded over to him with effect from 14 -5-03. 

(A copy of the handing over and taking ever 

report is- annexed as Annexure-1) 

That, while the petitioner was rendering his 

service to the respondant authority the respondant No-5  with-

out any prior notice has cancelled the allottment order of 

petitioner's quarter vide his'memo NO.GHY/CDO/GEN/Quarters/ 

C&D dtd. 2_9_0~ . 

(A copy of the above order is annexed as 

Annexure-2) 

That, in the aforesaid cancellation order it 
. 
has 

been alleaged that'during survey by the Survey Committee it 

was found that the applicant has subletted the quarters to 

a Private Party which amounts to violation of the provision 

laid down in Rule 3. 1 (ili) and 1 _5 ~A of Railway Servide (Conduct) 

Rules 1966. The applicant Was also advised to vacate the quarter 

and to hand over the same to the new allottee whose allottment 

order was to be followed. 

v) .  That, the applicant immediately approached the res-

poadaat authority and made it clear that he has not subletted -

the quarters to any third party as alleaged, but he himself is 

residiae in the quarters with his family and he Was also not 

Coatd..,4/- 
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aware at all as to when survey committee made survey 

of his quarter. THe requested the authority to revoke the 

cancellation order of his quarters. He also submitted 

representation before the authority, but copy of the same 

not being available withka him he could not annexe the 

same with. Ih is application. 

That, the applicant was peacefully residing in his 

quarter where he is still residing. Moreover no any new allottee 

came to take over the charge of the quarter and as such the 

applicant was under bonafide presumption that the respondant 

authority was satisfide with the reply of the applicant and 

they were not inclined to give effect to the order of cancellation. 

That, the applicant respectfully submits that the 

impugned cancellation order was passed exparte without giving 

any prior notice to the applicant. 

That, to the utter surprise of the applicant the 

respondant No.4 vide his memo No.E/APO/l/Survey of Quarters/ 

GHY dtd. 9-5-07 has imposed damage rent to the tune of Rs.1,71,015!- 

on the applicant due to the alleged udauthoris ed occupation of 

the quarters by the applicant and it has been ordered for recovery 

of the same from the regular salary bill of the,applicant, 

commencingtk from the month of May,2007- 

(A copy of the abovememo is annexed as 

Annexure-3) 

Contd..,5/- 



- 5 - - 

ix) That, the applicant submitted an appeal against 

the aforesaid order of recovery of damage rent before the 
	V) 

respendaat No.3  on 1 9-6-07 for revocation of the order of 

E 
	recovery. But nothing could be heard till now in this 

regard from the respondaat authority. However the damage 

rent has not been deduo ~ed from the salary bill of the 

applicant for the month of May, 2007. But it is learnt that, 

the respondant authority will start deduction from the month 

of Juae, 2007. 

(A copy of the above appeal is - annexed as 

Aanexure-4) 

X) That, the applicant is at present drawing only an 

amount of Rs-7, 07 1 -00 per month as monthly salary after all 

decuctions made from his salary by which it becomes difficult 

to manage his family expenditure and in such a situation if 

the recovery of huge amount of damage rent as proposed is 

imposed on the applicant he will have to face serious fiaalcial 

problem which may lead to the starvation of the family also. 

( A copy of the last Pay slip is annexed as 

Annexure-5) 

xi) That, some similarly situated employee against 

whom also the respondant authority initiated similaraction 

already approached tbis Hon'ble Tribunal and this Hon'ble 

Tribunal in O.A. No. 151/07 vide order dtd. 14-6-07 has  inter-

ferred in the matter and was pleased to direct respoadaat 

authority to dispose off the representation first and till 

disposal of the repres entation further directed the authority 

to k 
I  eep the recovery order in abeyance. 

Contd ... 6/_ 
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(A copy of the above order is annexed as 

Annexure-6) 

xii) That, the applicant respectfully submits that 

he'being a similarly situated employee he is also entitled 

to get similar protection against the impugned order passed 

by the respondant authority. 

7* 	 GROUND FOR RELIEF WITH LEGAL  PROVISION  -. 

For.that, the office order dtd, 2-9-0_5 issued by the - 

respondant No.3 and the order dtd. 9-5-07 issued by the respon-

dant No*4 are vi&lative of the rules of natural justice and 

as such both the orders are bad and liable to be quashed. 

For that, the respondant authority committed wrong 

in passing the impugned order without issuing any prior notice 

and without allowing any opportunity of hearing to the appli-

cant and as such the impugned orders are bad and liable to be 

quashed. 

For that, the applicant was not aware about any 

alleged survey of this quarter by the Survey Committee and as 

such the impugned orders passed on the basis of such alleged 

exparte,survey.;1f any are bad and liable to be quashed. 

	

'iv) 	For that, the impugned orders are violative of 

Article 14, 19 and 309 of Constitution of India. as well as 

of the rule 15-A of the Railway Service(Conduct) Rules 1966 

and as such those are liable to be quashed. 

Contd... 7/- 
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v) 	For that, the applicant was under bonafide belief 

that the respondant authority was not going to give effect 

to the impugned cancellation order as no action was initi- 

ated by them during a long period of two years. But the 

respondant authority has -committed w3Doag in passing the 

impugned order dtd. 9-5-07 imposing damage rent on the appli- 

cant without making any enquary to the allegation in presence 

of the applicant and as such the impugned is bad and liable 

to!  be quashed* 

For that, the,applicant has not violated the provision 

of Rule .30-I(iii) and 1 5 -A of the Railway Service(Conduct) Rule 

1966 as alleged and as such the impugned order are bad and 

liable to be quashed. 

For that, the applicant will suffer serious injustice, 

irrepanable loss and injury &f the impugned orders are given 

effect to. 

For that, in any other view of the matter the impugned 

orders are bad and liable to be quashed. 

DETAILS OF THE REmEDiEs EXHAVSTED  : 

The applicant declares that he has exhausted the 

remedies available to him, 

90 	MATTER NOT RENDING WITH-ANY  OTHER COURT : 

The applicant declares that he has not challanged 

the impugned orders before anypther court/Tribunal. 

Contd...S/- 



I 
-Z 

,;:5~ 

X~ 

- 8 - 

	

10. 	RELIEF SOUGHT 

Under the facts and circumstances as stated 

above the applicant prays for the following relief. 

To set aside and quash the office order No. 

GHY/CDO/GEN/Qrs./C&-.D dtd. , 2-9-05 passed by resp-

ondant No.5 - Annexure-2. 

To set aside and quash the office order issued vide 

memo No.E/AP0/1/Survey of quarters/Guifahati dated 

9-5-07 issued by the respondant No.4- Annexure -3. 

	

11. 	INTERIM RELIEF PRAYED FOR : 

Pending disposal of the application the impugned 

orders may kindly be stayed. 

	

12. 	PARTICULARS  OF  THE  POSTAL ORDER : 

Indian Postal Order No *  : 3tteF  6$54 15CA 

Dat e 	 : 3o-o6-2007 

Issuing office 	 : Guwahati G.P.O. 

Payable at 	 : Guwahati G.P,O. 

Contd.,.g/- 
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VERIFICATION 

1, Sri Khargeswar Bora, S/o late Konlora Bora, 

aged about 58 years, resident of Quarter No.117/G-Type-Il 

at N.G.C., Guwahati, do hereby solemnly affirm and verify 

that the statements made in paragraph No-3 to 6 and 8 and 

9 are true to my knowledge and rest are my humble submi-

ssion before this Hontble Tribunal and I have not surpresed 

any material fact. 

And I sign this verification this 2,04 day of 

JulY, 2007 at Guwahati. 

5)11" 1qe)1>4A 

S I G N A T U R E 
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Aut SA, I haye bun  "Ing 'Nth MY,AIMI ~Y (it the A'ailway Qrs Nc)- 
Ope -47 at AkTC Raly)j , a ~y Co lc),,'.) :  siWe the Occ?lpafion qffhe same. Sr. 

(Qrs allOtfing ~MthcnO) had (anceUed the alkiment qf ng Cw,~, arbilrm'i ~y on Me bass qf an wo'leolos.  I -ppon qf 31.11 ,11ey commitipo. 
b-);  t1le awn"Joho'" yWh 1/M Plea that I had mblelted 	Qrs 

Mat Sh! I had never subletted pl y 	)1~s  or  c  .~ i  C 	In'y  I)art tllcr'(~f  

	

ha) g rgcglvgd anollp 	
, 0 

(:ii(~ 	

,, 	order in Yle inatter firom .cl 7inder reference to reo~over damage rent (?f 111), Qrs a lojj ~, 
with an 0711standing amounr qf A 1~ 71,M ~~- Rs One Lakh Seventy one thonsan('~fifieen On4y)ftomwly salary 

,,k)re request pur honow, knd~)~ look in 	 nd 
) dnction of (77nowit so that I can 1wr with 

077unge A9 release me .froin the de 	
to tile mattor a 

my mm ~yppacqfi'/~y. 'f 

Dafwt AI'q-)vG7fwahafi 
A Ae 19 one Q1700Y 

rjAP 
(Khargesivar -[)oj-a1j) 

-2 
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	 .. .... 

Cen tf-e/L-IG -k-Fay 'n-S 
P* 200 

' r 	BU ~ 44A=: ,  

	

JIAY~ , c.n ri 	 tl _ ~z t V ime: 	KHARO—. R_ 
	PAY 

E:R,!7= 
H Name:LT. 	 i c: " pay  

S 1 25 F F - E- . ....... 	 ubsc. 

TCH/I 	 CC- T 	 is 
a- teC LAP. - 

	

315 , ;,`~~LHAP - 	 en t 
I rans por t /r-- 	-7!t atet,  
NOA 

u r g-zt F A :D 
-caIiE-:04E:00-'071) ,-)() PRv: X t I.ncremen+ 

	

I 	Rz 



X  
CENTRAL ADMINlSl(;t;kVE TP113UNAL 

W 	GUWAHATI BENCH 

Original Application No. 151 of 2007. 

o f 	']'his, the I /I L 11 (1 i I Y 0 	1  I'l C, 2 0 0 7. 

E 1-10 N'13 LE M I K.V.SAC111D.ANANDAN, VICE CHAWNIAN 

'War Das o 
,~, j j ( )f 	te I ~ogadhar Das 
Nl:).SNC/IOA at 'I'vingular Col'IonY/PNO 

Guwahati - 12 
KmIlt - 1 .11), /\Ssam. 

1 ~ y Advocates S/Shrl J.RoY, R.C.Das & 0. Pildil. 

Versus - 

The Union of India represented by the 

Secretary, Railway Board 
Ministry of I ~ailway 

New Delhi—I 10001  

The General Manager 
y N,F.Railwa Maligaon 

- 11 GLIW 	GuwahaG 
Kamrul), Assam. 

:1. 	CAM/Gl-ly (Chief Area - Manager) 

N.F.RailwaY, Guv~ahati. 

i 	i)po/c-,HY (Divisional Personal Officer) 

N.F.P'allwav' G(twallaLi. 

-/G S ( , Ili()I- Coaching DvpoL Of ficCt ~ l ly 

N.F.PailwaY, GuWz'llz'ti- 
... J~ cspoilldcllls- 

arkar, Railway Stand 
V't 

0 

cAlY  

711  

+_~
I  l I 's 

1~v 
P, 

P .. .... 	 N&Anara r4ath Malakar .qri P~h~.; v~ - 	
1­1 rmzmamal Agarwal 

Data— 

..%" 
LY 

NAl A I- 
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I'D  E  R (ORAL) 

:.-,/\CH1DANANDAN ,  K.Y.R.C.) :  

under- 
hc Applicant. is pre ~

.c.n.tly. w.()' 

(I i ~ p0sted un.der Di 
. 

visio 
. 

Mll Offic(!r, Trangplal' 

	

N.F.Railway an 	 I 

C(11()Ilv, Piindl.l. 11c is rcsidin ~; in Lh( ~ J'3ijW'( IV (JUMIN .  

No). I'lo(A). Typ(-11 illmig) 
wit ,, , is  j ~ jIl -il l y  

is 	(11 - :1wiliv, 
I'loss pay is Rs.15,573/ -  and ilfl (  

Vide Annexure -A or( 101-  
N:i. 10,011 8/_ 	1) (1 1' 	month. 

	

r, hi s 	WaS Cal'ICC"'ed zlllciono~y Hiat OW Silid 

lid pil - ty illld h( ,  \k;;Is advis(ld to NI 
wils to third 	I  

. ., i gainst which. 
C) 	

"r 	

Sj i ( j qjjar t (,r to 	the nexlL allo .Ltt. 

U, NY\, 
il 	itLed -( ~ presenLation dated, 17.9.20Q5

~ (An:neX1IR'7 ' , )j) jjcajIt subm' 

t)(,fore th c fifth f~csponderit St ~iting thaL 110. ll(,, vc.r SubleAWd 

:auftriLv !0 
party and rcqjj( ~ 

	

the quarter to any third 	
st.cd the 

cIVILfil-0 the matter 
. 
fresh. Ho 

. 
wever, hi,,; re.presciltatiOn Is not 

to 	1.110 
11SI.mscd of 1101' fl-11-1.1-iff copnn-IILW( ~ W;IS 

njuch - to hIS 
fliaLLer afrcsh- L3uL 

In 

. 

( ,, norjIndum has been iSSLIed t)y tl,
(,. p(.~sj)()ndcnL N 0 A 

auth(WiZC(l OCCLIJ)a 
. 
lit and (1II-( , cLcd 

dic. A'1)1)licanL aS Lin ., 

'hed 	fl-oin Oic, I - ('9u 1 M_ 
to 	ren.  t

~ . ' ; I I, the prescri 

vc 

	

L 	2 0 of OW Applican 



wi! . Il()ljj_ 1,;Suing any prior no0ce Lo the APPI'caliL. 
Agg i  iC ~'Col I ) Y 

S,filc(j th'i, OA S(.-,eking th( ,  
th( ,  jcLlmi of thc J ~ j , ,spondentsl  tic,  ha 

maill rellojs: -  

tz) ~Vt aside, ~ 111& (11_1 ~ lsll Lll(' offiCi ,  ordcr 

dated 	10-0972005 	Issucd 	hy 	the 

No.5 ('-.'wrlior Cmichilli', [_)( ~IA. 

(_;t.lwahati) ANNF.AUPE - A. 

to 	so ,  L 	ilsldc 	;111(1 	(Ilulsh 	t, h o.., 	o f r i C: c 

emorarldulil 	09-05 - 2007 issu-I 

	

c I 	(;uw"111 ~ 110 I)y DIVISMIM 	C. 

ANNEXI IRF - C 

U) 
'lilt I UV 	 S a r ( I N,j rjj ~oy' . 	(, I foi the Ajwlic ,  

~ 111(1 Dr..).L.Sarkar, learned Stan(ling cOu"SCI for the 1\'a`l' . I";Z.lYs. 

i 	When the matter came tip for consideration, learned coul-15(d f 1 ' 

l,jw Applicant submitted that the. Impugne.d orders have beell 

1,) ~us,,wd by the I~ espondenLs in total vlolaLloll of principle of 

iiMural jUStiC('. I le furLilel-  slubrniLWd UVt 	~.ljjy notice wils 

to lilm at 
I 
 any 1)(Jint, ()f LIMC 1101-  Ml Oppot , WmLy w ,.Is ~,Ylv ( .'Il 

t,) hirn to exj)lMil Ills case.11115 	dated 17.09.2005 

i1pugned ovdcvs ,en attended to. 'I'll(IF(Jore, the 11 

k-()ll[()rmit'y with the 	\ 1 	P111c's. Ilowevel . . lic 

~;uhjljjtted that he would be satisfic ( l 11 ' ~l is kyiv( , n to 

ille I~ espondellLs to consider and diSPOSc Of his rCPr (' ,s o ' llt1ltl()n  

(Annexure - B) within a time frame. Dr.J.L.Sarkzw ~submiLs that 
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ptin, such course Of I 'lespondents have no 	chol, In 	0 L)i e 

;Iction. 

Accordingly, 	the intel- c'st 0 	COIJI'l 

dlrcct. ~.i t)j( ~ J~c~ spori(lci-IL No. ~' ot :  iny oth 

shall considee, and disppse of this Annexur 

v' 	an OI)l ot- Limity Ao Lhc Applicant till 
( 1, j t (~ (. l 1 71.09.2005 91 in 

an& 	' SS appv0priaLc 	I'd C I'S o tl 1-n c r i L 
x 1) a n his C ',I'S 	pa 

ant. Wiffiii~ * 	))(!I - iOd o f  
ConinlUnicaLing Lhe ,3 a m e Lo the Aopft 

nL SlIall AW 
Lbrec i-nonLhs Lime fro :m Loday. If I-( .~(jucsLe(1, Ajwhc ~' 

g 	personal hearing. Howeverf, 
till ( Ii sposal ~ of -Lh c 

I .C.1) 1-( ,. sen ta Lion, 1-~ espondenLs are dii - e .
cte(I Lo keel) Lhe in-II)LIgned. 

2: 007 '!(Annexure-C) In dated 09.05. 

I lie 	
iS disposed of as above at 

I c r a s c) 	 e no 0 1'( v (I Il i  howc q~jf. There sha di-nisslon sLao 
G' 	1\1~ 

d/ VICE QIAIRMAN 

- ------ ---- 

Of Applicat' :0  ad y J. 

onix Oi l 	chy is 	
y 

id 

Sectioll officer 

	

Ir . *  G U, 	bcllcb 

ou"hat 


